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CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of article 368)
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Mr. Deputy-Speaker: The question
la:

"That leave be graned to intro­
duce a Bill further to amend the 
Constitution of India."

The motion was adopted.
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CONSTITUTION (AMENDMENT) 

BILL

(Amendment of article 195)
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Mr. Deputy -Speaker: The question is:
"That leave be granted to intro­

duce a Bill further to amend ‘ he 
Constitution of India.”

The motion xoas adopted.
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CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of the Eighth Schedule>

Dr. Kami Singh (Bikaner): I beg 
to move for leave to introduce a Bill 
further to amend the Constitution o f  
India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro­
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted.
Dr. Karni Singh: 1 introduce th»

Bill.

16.32 hrs.

PERSONAL LIBERTIES (RESTORA­
TION) BILL*
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Mr. Deputy-Speaker: The question

is:
"That leave be granted to intro* 

duce a Bill further to amend the 
Indian Telegraph Act, 1885 and 
the Indian Post Office Act, 1898.”

The motion was adopted.
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